
IN THE GE^r^aAL administrative TttlBTOL

PRIfCIPAL BcNCH NEW DELHI

o,A.rto. 1912/90

Delhi, dated the 9toh Jan., 1995

CORAM

Hon'ble Shri S.H, Adige, Member(A)

Hon'blQ Spjjt.Lakshnni Swaminathan, Member (J)

1. Shri M.L. Dhamija
r/o 132, Bhai Permanand Nagar,
Delhi-9

2. Shri S.C, jain
H.No. 1530, Kucha Seth,
Dariba Kalan, Delhi-6

3. Shri Jaswinder Singh
r/o 603 Aliganj, Lodhi Road,
Hew Delhi

4. Shri G«S, Sharma
r/o B-.i3/2-A/S-II/DIZ Area,
Peshvfa Road, New Delhi

5. Shri P.N.Wadhwa
r/o 1622 Lodi Road Complex,
New Delhi

6. Shri Vijay Bhalla
r/o 1087, B.K.S. Marg, Kfew Delhi

Applicants

(None for the applicant )

v.s

1. Uhion of India, service to be effected through;-

Secretary, Ministry of 'Water Resources,
Set'.'a Bhavan, H.K.Puram, New Deihi«

j

2. The Chairoian, Central Water Commission,
Sewa Bhawan, R.K.Puram, Nev.' Delhi

3. Shri H .R. Nagpal

4. Shri K.C. Arora

5. Shri U.S. Mattoo

6. Shri e.L.Verraa

f. Shri Harpal Singh

3. Shri Sitel Das

(for service thrpugh Shri N,D. Batra, Advocate
R-5-Green Park EK.tension, New Delhi.)

,.. Respondents

(By iAdvoGate Shi'ir.K.L •Bhandula )



•>
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JUDGMchrr (ORAL)

(Hon'ble Shri S.r, Adige, Member (A))

We note that on the previous date i.e«

/n

4,1,1995 clear orders had been passed that no further

adjournment will be granted^but inspite of that order

neither the applicanti nor their counsel^present, Under

the circumstances, this application is dismissed for

default and non-prosecution*

sk

(Lakshmi Swarainathan) (S.R, Adig^ )

Member (J) ^^ember (A)


